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THE JAMMU AND KASHMIR URBAN PROPERTY (CEILING) 
ACT, 1971. 

(ACT NO. XI1 OF 1971) 

. [Received the assent ofthe Governor on 11th October, 1971, and published in 
Government Gazette dared 13th October, 1971 (Ert.)]. 

An Act to provide for the imposition of a ceiling on urban property, rad 
for the acquisition of urban property in excess of the ceiling limit with r view 
to utilize such excess urban prpperty for public purposes and for matters 
connected therewith. 

Be it enacted by the Jammu and Kashmir State Legislature in the Twenty- 
second Year of the Republic of India as follows :- 

1. Short title and commencemnt.-(l) This Ad may be called the famnru 
and Kashmir Urban Propeq (Ceiling) Act, 197 1 .  

(2) It extends to the whole ofthe Jammu and Kaaunir W e .  

(3) It shall come hto force on such date as the Guvenunent, may be notification 
in the Government Gazette, appoint. 

2. Definitions. -In this Act, unless the context otherwise requires,- 

(a) "ceiling limit" means the ceiling limit spdied in &on 3 ; 

(b) "competent authority" means any person or authority authofised by 
the Government by notification in the Government Gazette, to perform the 
fundions of the competent authority under this Act for such area as may be 
specified in the notification ; 

(c) ''Cam" means a principal Civil Cant of original jurisdiction unless the 
Government has appointed (as it is h e w  empowered to do) a special judicial 
officer rithin any specified local limits to perform the f d o n s  of the Court under 
this Act; 

(d) "family" means a Hindu undivided family ; 

(e) "prescribed" means rescribed by rules made undcr this Act ; S 
(0 "urban property" means all land and buildings (including any rights 

therein) situated- 

(a) in any area which is comprised within the jurisdiction of a 
Municipality and within the jurisdiction of such Notified Area 
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ttw* xbw krrca cQmutt* 
specified by the G o v e w n t  by 

. Hindu undivided family. 

(b) .'Fk.oeitLg dimit is 7th awe af evwy fa 
five members shall be so much urban p r o m  

consideration or in connection with an agree 
. - . \ I 

adequate consideration for the 
person, his or her spouse or mi 
or both, or . , * a 7  f 
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(3) W$iete, in the -.af a W n  be@ t h  wm*&et We, afty M=R 
propee having been the sepiuate prope*"&& p s o n  has, w4.k &st Waf 
September* 1971, or at any, time & e ~ t ~ Z k e e n  ameffed by ~ h ~ r s @ n  &to 
properky belon@ng to the M& throsghAhe aot of i n p w i l l g  d a - t a t e  , 
property with the character of propeitybelo@ng to 

family. + - s t  - ;*3 % I >  "'" - 

(4) a firm or sm&y or an asoc- .of 
i- or not) or a closely-held company owns urban 
or interest of any person iq such p r o m  on the basis of @ share iza such firm, 
society, association or company shall daobe * c n i n t o m t  . . in determining the 
value of;urbttll property &'by such pek. 

company as Wried i 
86winthatm-.Ule 

rules made thereunder. 
i i I *  

/ 
(5) Wrhere a pman is zi -h* of $ private &st &ti &re in the 

inoome from such trust is knawn or detennidfe, the PW d &li pers~n 
h the wban property owned by ggme 
prgrtkVioRashisslaare;t3earsto 
trust -. $* ' . + " , 2' r' 

> @ .  . .  
, - , t '" . i 

% * "  ? a i * 

(6) Where property bid in tfwhxmm W, &flier ^wW&or'in p&, u k  

g - l i  e x  

5. Pemns owing uab 
st&ements.-(l) Every person 
limit at the commencement 
uf such c o q e n t ,  fib 

tra m y  be prescm of 
?qxm@ng? the urbaa p r m q  * 
re%Jin. 2-, ' , ,, 'i - r .  

...2Fh--'+m& ,,..- a ' < .$ 



hovided that the 

oppmmhy Of being in the matter. 
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(2) EVW SQ- prqrared ~ndermb-~&011 (I) SW ooRtrrin the Miaw- 
ing particulars, nameiy : -- 

(i) the name and address of the person ; 

(ii) particulars of all u r b a n p r o p c r t y o w n e d b y s a c h ~ s n b t h e ~  
d u e  thereof ; 

(iii) particulars of urban property which wrch pet.9an dGsirts to nOeaia 
within the ceiling limit, and 

(iv) such other particulars as may be p&W. 

(3) The draft sfatanent shall be served on the person co- together 
with a notice stating that any objection to the draft strum& sball bcr 
within thirty days of the service of such notice. 

(4) The competent authority shall duly consider any objedion r e d v d  
within the period specified in the notice n f d  to in stib.9ediorr (3) from the 
person on whom a copy of the draft statement has been servkd wder h t  ' sub-section and the competent authority shall, aAer givin$ the objcaor a 
reasonable opportunity of being heard, pass such orders as it deems fit. 

8. Final statement.--Mer the digJasAl of the ob@Uiory if 86y, pnfitRPd 
]1Mier sub-don (4) of section 7, the ccmpe&mt ad&&y shall maice a#x9satv 
qheratidns in the draft statement in accordance with the odWs pawed on Ole 
objections aforesaid-and shall declare the arban property owned by th8 pmm 
comrnad in excess of the ceiling h i t  and cause a copy aFtbc draft stattment as 
so altered to be served on the pem cone&. 

9. Government to acquire urban proper@ in exc8s;p of t?tq ceiling l i d t . 4  
o8msAct,tht 

Oovwmncnt shall aqnire wxkr the law d 
~ i n f ~ a t t h e t i n t e d a c q u i s l t i 6 1 1 o f ~ ~ t h i s ~ ~ ~  
prapertydacfat.edtobeinemofthecciltnglimltsucha-lwithavkrwb 
u t i l i z l n g s U G h ~ ~ p r o p e t t y ~ p u b l i c ~ .  

10. Notice to be given to comjwtettt authori@ Qcfbrc urbm p p q y  in 
exwss of ceiling limit b transfd-During a p i o d  af t h e  pars hoan the 

1 1.  cE:m~t tnt  mthwify to &&in wbm 4# t%wmmRt 
prop#& in excess of ceiling limit is mdodfbr  a @?lc pt#pom.-d&&~ tbie 
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mipt of tfa ngtia under seclipn LO, the 00 
period of 120  day^ of such receipt, obtain 
w k k r  the property is needetl for a pub1 
intimate the person who has given the notice, 

12. Power o/T Gowrnmsnt to acquire urban property in e 
a i i i q  limit.--Were intimation has been given r section i $,","g 
property in excess of the ceiling limit is n e .  for a public $urpose, the 
Gavcnuncnt shall, as soon as may be after such ntimarion has b n  given 
quire such property. 'i 1 

1 -  

13. ~hen'urban property in -SS of the ceilin limit may 
Where, within a period of 120 days of the receipt of he notice 
the competent authority does not intimate that th urban p 
of the ceiling limit is needed for a public purpose, uch pe 
ttanafer such propetty in any mode whatsoever. I I I 

14. Restrictions on registration offranfers of urb n proper@.-$? t w i b n d -  
ing anything contained in any law for the time 'ng in force, document 
relaiing to any traosfer o f h  pmperty, either by sal @, exchange othemise 
shall be registered by any registering officer appoi ted under the l!kginraton 
Act, Svt. 1977, unless- " 

(a) the tmsfetor makes a declaration in writi 
property intended to be tnmderred has 
excess of the ceiling limit under 
property has been so declared he 

is not needed for a public purpose ; and 

- 
I such officer that 

I 
15. Ceiling ,limit on future acquisition by inh 

peFson =@-, b inh 
or by side in execution 
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. o w n # l b y ~ a n d a l s o ~ g ~ u r t # u r p ~ e s ~ n t h e o e i l i n g l i n t i t  
which he desires to retain. 

(2) W provi&ahs of sections 5 to 13 (incllusive) shall, as far as may be, 
a p p l y t q h e m t e r n & a t f i l e d u n d e r t h i s ~ o 9 a a d t o t h e ~ p ~  
owmd by such person in ex- of the ceiling limit. 

\ 

16. Pawer of competent mcthori&.-The cumpeten& autbrity shail have the 
powers of a Civil Court, while hying a suit uaCr tlw: CodE &Civil 
Svt. 1977, in nsped of the fol1owing maltas e- 

(a) summonigp; and enfbsing tge ata&ii.tce of& pemn and examining 
himoo&; 

(b) requiring the dimvery and proQlctian of- daauncmt ; 

. (c) receiving evidence on a&Qvits ; 

. (d) qpis i thing any pub& record or copy ' ., f r o m a n y ~ o r  
office ; 

(e) &suing c~,nunissiolis for tbe m a f v v i - o r - ; E l n d  

( f )  any other matter which may be prescribad 

17. Appal against order of the competent atrthority-(l) Any perswrtt 
aggrieved by as order made bysthe competent authority tinder W A& my, 

of the date on whic hi% 
such authority as may @as 

,the appellate authority) : 

RaviQed tkat the appellate authority 
oftttePaidperiodofthirtydays,if 
pmdnted by sufficient caw from filiag 

18. Powers of revision.-The Goveqnknt may, at my time, e W k  on its cwvn 
lootiontxtmanappli~8tion madetoit in Wbttraff, califor the r#ooffbdmy, 

which are pendiw Wore or 

_ - -  -, 



484 

as to the legality or propriety of such 
and may pass such orders in relation 

Provided that the Government shall not 
prejudicial to any person without giving him 
heard. 

i 

19. penalty for-concealment, etc. of partiicu 
the competent authority, in the 
satisfied that any person has 
owned by him or has furnished inaccurate 
after giving such person an 
order in writing, direct that 
which shall not be less than, but which shall 
representing the value of 
particulars have been concealed or in respect of 
have been furnished. 

(2) Any amount 
arrear of land revenue. 

20. ODnces and punishments.-(l) If any pcrson acquires by Achase any 
urban property which by itself or together ~ 5 t h  urbao P~WY a l r a i ~  
owned by him exceeds the ceiling limit, he shall be unishable with, imprison- 
ment for a term which may extend to two years, or wi fine which ma$ extend to 
five thousand rupees, or with both. 1 I 

the purpose, he shall 
exteIld to two years, 0 

continues to refuse or W l y  fiiils to 
with fine which may extend to five 

shall be punishable with i 
or with fine which may e 

(5) If any person contravenes the 

finqwhichmayextcndtofivethdusandrupees,or 
-1e with i m m m t  for a 
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(6) If any person who is under an OblQation to file a declaration under 
section 15 makes sny such declaration which he thinks or' has reason to 
believe to be'faise he shall be punishable with imprisonment for a tam which 
may Wnd to one year, or with fine which may not be less thrrn one thousand 
m- 

2 1. Act not to apply to certain urban prsperties. -Mothbg in this Act shall 
apply to- I 

(i) the Central Government or the State bvemmst or any lorn 
authority or any corporation established by or under a Central or 
State Act or ahy Government c o q a q  as defined in section 617 of 
the Companies Act, 1956 ; 

(ii) any public charitable or religious trust ; ' I 
(iii) any widely-held company ; I 
(iv) any c~operative society (registered under any law relating to v a t i v e  , 

societies) other than a m-oprative hats@ eety engaged in any 
business or industry ; and 

(v) any cIub formed by m i a t i o n  of individuals on munrat n o n e t  
basis ; or 

(vi) any,brtiIdmg or class of buildings which the Gavimment may, by s p e d  
or general order, specify. I 

' (b) any urban property, being a building built for the accommodation of the 
poorer d o n s  of the society in accordance with the schemes approved 
by the Government. 

Explanation : In this section "widely-held company"' means a company 
(not being a private company) as Mned in the Companies Act, 1956, the 
shares of fhich are listed, in a recognised stock exchange in India in 
accordance with the Semities Contract (Regulation) Act, 1956 and the nlles 
made thereunder. 

22. Power to make rules.--(l) The Govmunent may, by notification in the 
Government Gazette,,make rules to carry out the putposes ~f this Act. 

(2) In particular and without prejudice to the generality of the 
foqoing power, guch nrles may provide for all or any of the fblbwing 
mattes, namely :- 

(a) the particulars which the statement to be filed under sub-sectiotr (I) or 
subddon  (2) of section 5 shall contain ; ~ 






